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Safdarjaag over-bridge

7702. SHRI DINEN BHATTACHA- 
RYYA; Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) whether Government have set
up an independent Technical Com
mittee to investigate and pin point 
why a portion of the controversial 
Safdarjang (Delhi) Overbridge col
lapsed on the 9th January, 1974;

(b) whether any report has been 
submitted by the said Committee and 
if so, what are the main features of 
the report; and

. (c) action taken on this report?

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTA
RY AFFAIRS AND IN THE MINIS
TRY OF W ORKS AN D  HOUSING 
(SHRI OM  MEHTA): (a) The Govern- 

ment appointed a Comission of Inquiry 
under the Commissions of Inquiry 
Act, 1952, to inquire into the facts 
ana circumstances! including the causes 
leading to the collapse of two spans 
(under construction) of the Safadar- 
jung flyover on 9th January, 1974.

(b) and (c). The Commission has 
Trtnce submitted its report which is 
under examination of the Government.

12.10 hr*

CAIXLING ATTENTION TO  MATTER 
OF URGENT PUBLIC IMPORT

ANCE

A epoRtsd  s b a u k o  or 20 o o d o w h b  or 

D elhi M tw icifal Corporation  by 

CJB.L

SHRI &  M. BANERJEE (Kanpur): 
I call the attention of the Minister of 
Home Affairs to the following matter 
of urgent public importance and re
quest that he may make a statement 

thereon:

The reported sealing ot 20 godowns 
of Delhi Municipal Corporation by 

the CBI.

THE MINISTER OF STATE IN THE 
MINISTRY OF HOM E AFFAIRS AND 
IN THE DEPARTMENT OF PERSON

NEL (SHRI RAM NIWAS MIRDHA): 
Sir, tm 1-6-4-1974 a complaint was re
ceived by the Central Bureau of In
vestigation alleging pmbeMlemeiat of 
publi- funds by some employees of 
the Municipal Corporation of Delhi in 
collusion with certain firms by falsely 
showing receipt of ballast and other 
building ma erial purported to have 
been supplied by some firms while 
no supplies were actually made or 
lesser or sub-standard material was 

supplied. It was also alleged that 
cerlain official records had been inter
polated and forged to show favours to 
the firms in the acceptance of tenders. 
The firms were further alleged to be 
changing their names As the alle
gation under Sections 120-B/420/409 
minal offences and it had specifically 
been mentioned in the complaint, that 
unless immediate action was taken by 
the Central Bureau of Investigation, 
tv>c accused would destroy the evi
dence, a case was registered on 
17-4-1974 at 8 a.m. by the S.P.E. Di
vision of Central Bureau of Investi
gation under Sections 120-BJ4̂ 0j409J 
467 IPC, Section 5(2) read witfe Sec
tion 5(1) (a) it (d) of Prevention of 
Corruption Act and investigation waa 

taken up. The Commissioner of the 
Muncipal Corporation of Delhi was 

informed and the Director of Vigilan
ce of Delhi Municipal Corporation wafe 
immediately requested to provide *>*- 
cessary assistance. The Deputy Pirec- 
tor Vigilance was deputed to assist 
the Central Bureau of investigation

Team in th* se^re of
cords at the Karol Bagh Zonal Oflftee.

Action was taken to seize the ie- 
levant records at the various stores 
of the Corporation and itf hot mix 
plant on the 17th April and teter da*w 
for the purpose of verification of 
stocks Since tfiortage of stores was 
alleged, the verification of Stocks on 

hand was taken UP with 
of technical s'.aff provided by the Chief 
Technical Examiner of th«[Central 

Vigilance Commission and 
Organisation of the C.P.WD. Further 

investigation is continuing.
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SHRI &  M. BANISHES: Mr. Spea
ker, I am surprised at this sketchy 
statement because I have got more 
material in tny possession than what 
the lion. Minister has mentioned in 
his statement, and this has happened 
in Mew Delhi I expected the hon. 
Minister to collect and supply us 
more information but what he has 
stated is less than what has appeared 
in the newspapers.

The total budget of the Corporation 
js Rs. 6 crores, out of which Rs. 2 
crores is the Corporation Budget for 
maintenance, Rs. 2 crores is the Gov
ernment of India Grants and Rs. 50 
lakhs is tlhe budget set apart as Rs.
50,000 per constituency per councillor, 
and *he rest is for school buildings, 
staff quarters, development colonies 
etc., making a total of Rs. 6 crores.

According to the CPW D Schedule, 
there should be one Superintending. 
Engineer for every Rs. 2 crores of ex
penditure, but in the Corporation 
there is only one Suprintendtng Engi
neer for the entire budget of Rs. 6 
crores. In the entire Corporation area, 
except Karol Bagh Zone where this 
incident has taken place, the ruling 
party liag majority in the Corporation 
and the majority of the Councillors 
belong to the ruling party. Without 
attributing any motives to anybody, 
including my hon. friend, Shri Vaj
payee, and hia party, I would like 
to say that only the Executive Engi
neer haa the authority to call for ten
ders up‘o Ra. 16,000 and allot work or 
make purchases. In the Karol Bagh 
zone there is an exception made, where 
the Assistant Engineer is authorised 
to make purchases upto Rs. 5,000.

In March, 1974 purchases worth Rs. 

22 lakhs have been shown the Karol 
Bagh Zone and another Rs. 8 lakhs 
in’ the Civil Lines zone, in tfce consti
tuency which the same Assistant Engi
neer is supposed to look after. The 
position is that the tenders were invi
ted'on 20th March. 1M4. opened on 
29th March and the purchases were 
allotted on the 27th March. The till 
was made on th  ̂28th Mardh and pas

sed for payment so that the amount 
could be shown as the expenditure in 
the current financial year. But the 
actual position is that the material 
was never supplied. Enquiries can 
be made as to from which shop or 
firm did they buy the material. The 
fact is that the Councillors and their 
relations have floated fake firms. 
Under the Corporation Act no person 
can remain a Councillor or Alderman 
of the Corporation if he, directly or 
indirectly, is involved as a partner in 
any firm which supplies materials to 
the Corporation. In this particular 
case the position is that the material 
was never supplied.

There are certain Anns involved in 
this case which are owned by the re
latives of certain Councillors. I do not 
want to mention names, even of ihe 
CBI, because I belong to the CPI 
Hhere is supposed to be one D .K .& 
Company, from whom purchases for 
the Karol Bagh Zone was made to 
the tune of Rs. 1 lakh in March alone, 
owned by a boy who till two months 
back was a student, and this firm is 
not at all in existence and it is not 
registered as a firm either.

Then there are two firms, where 
another Jan Sangh Councillor is in
volved—Mjs. K. S. &  Company and 
Naresh Kumar Jain. These are fake 
firms. There is not even a sign board.
I can understand it if there is at least 
a sign board.

Then there is Shri Kriahan Lai, 
brother-in-law of another big person 
in the Corporation, who has floated 
three fake firms called Krishanlal 89 
Company, Pal &  Company and Dar« 
shan Lai. Again, the brother in law 
(wife's brother) of the same person 
has floated three fake firms, namely, 
Sundarlal &  Sons, Sethi Construction 
Company and Naresh Construction 
Company. It is also understood that 
the sons of the same very big person 
in the Corporation—I do not want to 
mention names; I do not ksiow who 
is Shri BalraJ. Khanna—

MR. SPEAKER: If he wants to men
tion the name of any person who is
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not present in the House, he should 
inform me isn advance.

SHRI S. M. BANERJEE: The Minis- 
ter Should investigate, the CBI should 
investigate and also Shri Atal Bihari 
Vajpayee should investigate if these 
people are involved in this. The 
President of the Mandal of Patel 
Nagar—I do not know what that Man
dal is—Shri Satpal Thareja lhas also 
three fake firms, namely, Messrs. 
Jatiak Construction Company, p. Raj
&  Company and Gold Li Construc
tion Company.

MR. SPEAKER; I just want to men
tion that if some names are to be men
tioned then he has to inform the Spea
ker in advance.

SHRI S. M. BANERJEE; Sir, if you 
so desire, I am prepared to withdraw 
those names.

MR. SPEAKER: I just wa*nted to 
invite his attention to the rules.

SHRI S. M. BANERJEE: I am sorry; 
I will not mention any more names. 
But unless the names of the firms are 
mentioned, how can I ask the ques
tions?

MR. SPEAKER: He can mention the 
names of firms. But for mentioning 
tiie names of individuals he has to 
give prior intimation.

SHRI S M. BANERJEE: All these 
fake firms are owned by the relatives 
or ip-laws of the Councillors. I would 
Hke to know from the hon Minister 
whether these firms are really genuine 
or fake firms which never existed 
with which there were shady transac
tion* by the Officials of the Corporatibn. 
If in the investigation it is found thbt 
any Councillor is invdlved in these 
deals, it will give *  Wow to our public 
life and the good names of those who 
are in politics

I

I sen* whosoever is involved there 
should be a proper investigation.

. * y « *
I want to knqw from the bon. Minis

ter, apart from the C.B.I. inquiry which
r -■ ■■ * m

is being conducted, whether after ft* 
inquiry report is available, he fo going 
to appoint a tugfo-p6wfer Comi*4esl6n 
with a High Court judge or a Supreme 
Court Judge to go into the va*krti* 
charges. Will he *sk the C.mWXf 
why have the rules been violated? 
Will he ask the Corporation br the 
Chief Commissioner of the Corpora
tion why m the case of Karol Bafijh 
zone alone the Assistant Engineer has 
been given so many power7 Is it 
that the Assistant Engineer m the 
Karol Bagh zone is there foi the last 
8 years although, under the iules, 
the persons are transferred after a 
certain number of years’ Why has 
the Karol Bagh zone b<\omt a gold 
mine for everyone?

I want to know from *he hon Minis
ter whether, after the C B I inquiry 
is over, a thorough probe? will be made 
into this whole affair If the hon 
Minister wants more facts, I can give 
him more facts

SHRI RAM NIWAS MIRDHA ■ The 
hon. Member, Shri S. M. Ranerjee tias 
given a number of facts regarding this 
case. ftyt

My difficulty is that the case is under 
investigation It was registered only 
a few days back The moment infor
mation was received, very prompt no
tion was taken. All the complaints 
mentioned in the report were fully 
looked into I am not in a portion 
to say whether all these firms are in
volved or not because it would entail 

examination of records, verification of 
stores...

SHRI S M. BANERJEE* Whether 
these firms do exist, whether they ere 
correctly Or wrongly involved.

SHRI RAM  NIW AS MIRDHA: Thid 

is being looked into, 811 which firm 
supplied what things end, if they sup
pled those things, whether they were 
substandard and whether they have 
beta accounted for in the stores. As 
many as J 9 or 20 stores have been 
sealed. Physical verification is goi&g 
on. We do not Shave enough technical
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s‘aff. So, we have taken the assistance 
of the Central Vigilance Commission's 
technical staff, and also of the C.P.W.D. 
The whole thing is being thoroughly 
looked into. All the facta that the 
hon. Member hag mentioned will also 
be lodked into I  can only say, at th s 
s'age, that it will be very premature 
for me to say anything which may, 
to some extent, be unhelpful to the 
investigations going on. If the hon. 
Member wants, he can pass on rr ore 
facts to me.

As regards the appointment of Com
mission of Inquiry, it depends on what 
the result of the C B I. inquiry is. If 
any criminal case is made it will go 
to the court. If there is contravention 
of any other law, the Income-Tax law 
or the Sales-Tax law, an appropriate 
action will be taken under the law of 
the land.

SHRI P. GANGADEB (Angul); Sir,
I take this opportunity to compliment 
the C.B.I. for taking initiative and for 
unearthing a scandal Involving embez
zlement of lakhs of rupees and sealing 
of 20 godowns of the Delhi Municipal 
Corporation in the Karoi Bangh zone 
area.

The Delhi Municipal Corporation is 
one of the largest corporations in the 
world, only next to that of Tokyo 
which covers an area of 720 sq. miles 
as against 520 sq. miles in the juris
diction «f the Delhi Municipal Corpo
ration. Ak we are all aware, the 
annual income of tfie Corporation ex
ceed* Rs. 0 crores. Any collusion and 
connivance between the Municipal 
authorities, tine contractors and the 
Municipal Councillors can resuh in a 
considerable leakage of fond*. There
fore, a misappropriation of funds to 
the tune of about 10 per cent alone 
may involve a crore of rupees.

Unfortunately, all this shall be at the 
cost of the innocent citizens of Delhi. 
They shall be deprived of their civic 
asnenfHieft. It Is indeed shocking that 
in 1hkt c&ty of DttH t*d«y more than 
half the houses dtf™>ths^e even flush 
tetrftmei»» *

Many con.inue to live m slums and 
conditions of inhuman habitation. It 
it not most unethical and immoral? 
The irony of the whole situation is 
that the political party in power in 
the Delhi Municipal Corpora ion setAns 
to be practising hypocrisy of the 

highest order. This is an instance of 
reckless use of authority and inexcu
sable abuse of power against public 
interest and thereby promoting cor
ruption in an unabated manner.

SHRI A T A L  BIHARl VAJPAYEE 

(Gwalior): These allegations cannot 
be allowed to go unchallenged. What 
are we discussing? Are we riiw»n««iwg 
the conduct of my party in the Delhi 
Municipal Corporation or the sealing of 
20 godowns?

MR. SPEAKER: The objection rai
sed hy Mr. Vajpayee, to my mind, is 
perfectly valid. You should ask for 
factual information without rtmt|ng 
any reflection on any party.

SHRI ATAL BIHARl VAJPAYEE: 
Has he been given a brief from flhe 
ruling par’ y? They are reading from 
the same paper....

MR. SPEAKER I am tiot aware of 
that

SHRI ATAL BIHARl VAJPAYEE: 
He is congratulating the CBI for 
prompt action. What about prompt 
action by CBI in the case of VIP land 
grabing in Delhi? Can they order 
a CBl inquiry?

SHRI P. GANGADEB: I am sorry if 
my friend, Mr. Vajpayee, has taken it 
seriously*

MR. SPEAKER: Ask for only factual 
information without going into who 
is good and who is bad.

SHRI P. GANGADEB: The Vigi
lance Department of the Delhi Admi
nistration has not played its role pro
perly apparently because of eoxna 
pretture 'uaed by the Municipal
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Councillors and the municipal autho
rities Sir, something has to be done 
urgently with a strong hand by the 
Central Government; otherwise, I am 
afraid the vast population of Delhi, 
entrusted to the care of these corrupt 
officers and contractors, will conti
nue to suffer the tragic consequences 
of abuse of power by the ruling 
party in the Delhi Municipal Cor
poration.

MR. SPEAKER: Ask your ques
tions

SHEI P  GANGADEB: I would
like to ask some very basic questions 
I would take this opportunity to 

submit that inadequacies and limita
tion of judicial procedure and its 
system in matters of avoiding severe 

and deterrent punishment to the 
enemies of public interest should no1 
be allowed to provide room for cor
ruption and embezzlement of public 
funds. 1 therefore, suggest that the 
legal enactments and provisions of 
the Indian Penal Code be suitably 
modified so that nobody finds it 
worthwhile to indulge in corruption.

MR. SPEAKER: This is regarding
sealing of 20 godowns: And you are
giving them advice what to do and 
What not to do. You can ask for the 
information that you want.

SHRI P. GANGADEB: I am just 
concluding, Sir. Before X conclude, I 
must congratulate the Youth Cong
ress of Delhi who have retaliated 
very well in tliis embezzlement 
case..

SHRI ATAL BIHARI VAJPAYEE: 
Vow the cat is out of the bag

MR. SPEAKER: There seem to be 
many cats m the bag

AN HON. MEMBER: One is out of 
the bag

SHRI GANGADEB: I would
» request the hon. Home Minister to 

give us not only the details and all 
relevant f»c*« but also spell out, for
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the information of the House, the 
concrete measures that Government 
propose to take for thorougn probe 
into the matter as well as for impos
ing the severest and the most deter* 
rent punishment to the agents and 
masters of corruption in the Delhi 
Municipal Corporation.

SHRI RAM  NIW AS MIRDHA: The 
hon Member has raised a number of 
general points His main contention 
seems to be that the procedures of 
the Corporation should be such as are 
capable of taking care of leaKage of 
funds and seeing that government 
funds are properly spent The C01- 
poration has the same rules and pro
cedures a'' aie followed by the 
CFW D m account matteis The 
measurements are recorded by junior 
engineers, 50 per cent test check is 
made by the Assistant Engineer be
fore any running or final payment is 
made The Executive Engineer is 

lequired to make 10 per cent check 
oi the measurements for the works 

ttnd supplies made as a whole. There
fore, so far as the rules and regula
tions and checks are concerned, they 
already exist, and it is only -when 
they are contravened that difficulties 

of this nature arise T > what extent 
these rules have been contravened is 
subject-matter of investigation, and 
before it is completed, it is not pos
sible for me to say anything I can 
assure the hon Member that all as
pects of the matter mentioned by him 
would be taken note of, and if any 
system is found wanting, it will also 
be set at rest I do not think there is 
anything in the legal provisions that 

is needed at this stage But If that is 
also necessary we woul<| take suit
able action with respect to that also.

SHRI M ADHURYYA HALDAR 
(Matjhurapur); Mr. Speaker, Sir, I 
have no brief ae alleged by Shri Atal 
Bihari Vajpayee, nor have I to cong

ratulate any one except the lady who 
was an employee in the godown <and 
anti who expressed and entire matter
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to the higher authorities for investi- the councillors can influence the

jation. But I think her life is in 
danger because these people are mis
creants and can do anything. So, my 
.first point is that security to her life 
has to be ensured by the Government 
so that nothing can happen to her. 
Then I wish to put some straight 
questions to the Minister as to who 
are these contractors— I want their 
names—, the value of their supplies, 
what was the contract, what was 
their supply, and whither the CBI 
has completed its report. If the CBI 
has completed its report. I think the 
hon Minister would supply copies of 
the- report to the Members of par
liament; if riot, I want to know when 
the CBI is going to complete its re
port; at least some hints may be given 

lo us.

Tliere is a news item in which it 
is sa.d that, in the Delhi Municipal 
Corporation, the overseers have special 
pow ers to purchase buildin g mate
rials worth Rs. 1,000, Assistant Engi
neers upto Rs. 5,000; and Executive 
Engineers upto Rs. 10,000. The 
Councillors have got Rs. 50,000 for 
their constituencies. This has come 
in the press I do not understand 
what building materials can be pur
chased with Rs. 1,000. Only a few 
“bags of cement or a little quantity ol 
steel c*ui be purchased. But all these 
things would be provided by the De
partment or by the Commissioner. 
So, giving such special powers has 
-given rise to corruption; this is the 
root cause of corruption—from over
seers to executive engineers and 
Councillors. I want to know from the 
Ihon. Ministe r how many cases of cor
ruption have come to their notice so 
far, for how long this has been going 
on and what action ha«? been taken. 
Particularly 1 want to know whether 
the Assistant Engineer or the in
charges of those godowns who accep
ted the tenders have been suspended 
Or not I wnnl to know whether these 
.contractor* are related to these 
people. My fear k that the CBI en
tity  will not reveal all these facts 
because either directly or indirectly

Assistant Engineers or the Engineers 
who accept the tender. Therefore 
what I feel is that a judicial enquiry 
iu very necessary. 1 want to know 
whether the Government is ready to 
order a judicial enquiry into this 
matter. I want to know as to how 
long the engineers have been posted 
in these areas, how long were they 
in charge of the godowns there. What 
is the normal tenure of the service in 
a certain godown which is prescribed?
I want to know whether posting is 
done on highest bidding as in the case 
of auctions. Lastly I want to know 
one thing. This is my last question.
In the newspapers it has been stated 
that what has been unearthed in 
Karol Bagh Zonal Office is just a small 
part of the financial racket that 
operates in almost all zonal offices 
and at DMS h.q. at Chandni Chowk 
with the connivance of officers and 
councillors. I want to know whether 
a raid was done at any other godowns 
or not. At least what has been done 
with regard to the DMC h.q. at 
Chandni Chowk. I want to know.

SHRI RAM  NIW AS MIRDHA: He 
wants to know as to how many 
godowns were raided. I have said 
19 godowns and one store. They have 
been sealed and the contents are being 
verified. As regards other godowns 
there are no complaints about them. 
They go into the specific complaints 
that have been referred to them. 
These have got to be investigated. 

And for this various steps have been 
taken about which I have already in
dicated in my previous reply. Re
garding proper protection to be given 
to persons cooperating in this, I can 
certainly say all protection will be 
given to the persons who cooperate 
in this investigation and who feel 
that they have anything to feaT from 
any quarter. About Chandni Chowk 
they have not done anything becauao 
there was no complaint about that. 
We are concentrating on those 
areas where there have been speciflf 

complaints..
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SHRI M ADH URYYA H ALDAR 
You are giving time to hush up the 
affair

SHRI RAM NIWAS MIRDHA It 
is not a rov,ng type of enquiry It 
is a question of investigation CBI is 
an investigation agency which goes 
into specific charges that are referred 
to it Theie aie certain specific com
plaints made and on those things in
vestigation is going on If ceitain 
other complaints come, naturally they 
will also go into them As regard** 
presenting the report to the House, 1 
don’t think that is necessary That 
is a statutory report If it reveals 
that there is a case against ceitam 
persons it vill be followed up and 
case field m court of law, etc, and 
suitable action will be taken Re
garding his next question about num
ber of corruption cases I do not have 
the figures with me. There is a Vigi
lance wing or Vigilance section which 
invest gates into these cases as and 
when they are referred to them

*vf*T (sfsm toft )
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SHRI RAM NIWAS M1RDHA: It 
is true that no one has as, yet been 
suspended or arrested in this case. I 
hope the hon. Member would agree 
that we can arrest persons only when 
a certain amount of proof is available, 
and we are on the track and if the 
scrutiny of records and other material 
that is available before us reveals 
complicity of anyone, whether he is 
an officer or a corporator or anv one 
else, we shall not hesitate to take 
proper act on under law But that 
can only be done after we have 
collected information and the re
cords and find what is to be done 

against them

As regards giving protection to 
officers, as I said earlier we shall 
certainly give full protection to any
one, and anyone who will co-operate 
with this investigation need not be 
under anv fear that he would be put 
some trouble because of hw co-opera

tion with the CBI

As regards the practice of Rs
50,000 per corporator, it has been 
going on for some time, and all that 
I can say at this stage is that we 
shall go into this practice and see 
whether that xs proper or that needs 
to be modified or changed and if so 

m  what way
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Annual  Report  or Ind us tri al  a n d  
Co m m er c ia l  Undertak ings  of  t h b  

Central  Go v e r n m e n t  1972-73

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI- 
MATI SUSIIILA ROHTAGn On 

behalf of Shri K  R Ganesh, I beg to 
lay on the Table a copy of the Annual 
Report (Hindi and English versions) 
on the working of the Industrial and 
Commercial Undertakings of the Cen
tral Government for th« vear 1972-73 
fPInml m the Libiary See No LT- 

6/63/741.

MR SPEAKER Next item Shri 
Shinde He is not present here?

An n u a l  Report  of  Na t io n a l  COOPERA-
TIVE DEVELOPMFNT CORPORATION, NEW 
Delh i fo r  1972-73, Bomba * Ima ms  
(Kut { u  A r e a ) Abol ition  (Gujar at  
Amdtj  Ac t  Bo mb a y  Ten a n c y  a n d  Ag r i~ 
c u it u r a i La v d s  (Gu jarat  Am d t ) Ac t .
AND Cr I Ml AT Dl VASTHAN iNAMfe (ABOLI-

TION Amdt.) iR u lls, 1973

THE MINISTER OF AGRICUL
TURE (SHRI F A AHMED) I beg to 
lay on the Table—

(1) A copy of the Annual Re
port (Hindi and English versions) 
of the National Cooperative De
velopment Corporation, Ne* Delhi 
for the year 1972-73, under sub
sect on (3) ojt section 3 of section 
14 of the National Cooperative De
velopment Corporation Act, 1962 
[Placed tn Library See No LT- 
6764 74]

(2) A copy each of the following 
President’s Act (Hindi and En
glish versions) under sub-eeetion
(3) of the Gujarat State Legisla
ture (Delegation of Powers) Act, 
1974 —

(I) The Bombay Inams (Kutch 
Area) Abolition (Gujarat Amend
ment) Act, 1974 (President’s Act 
No 7 of 1974) published in 
Gazette of India dated the 31st 
March, 1974.

(II) The Bombay Tenancy and 
Agricultural Lands (Gujarat 
Amendment) Act 1974 (Presi
dent’s Act No 7 of 1974) pub
lished in Gazette of India dated 
the 31st March, 1974 [Placed in 
Library See No LT-6765f74]
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(3) A copy of the Gujarat Devas 
than Inams (Abolition Amendment) 

Rules, 1978 (Hindi and English ver
sions) published in Notification No. 
GHM-281 in Gujarat Government 

Gazette dated the 14th November,

APRIL 22, 1974


